
11.71 AUGUST 20, 1981 Re. Q. O. P. Ad;. 27. 

11 hra. 

RE. QUESTION OF PRIVILEGE, 
.MOTIONS FOR ADJOURNMENT, 

ETC. 
(Interruptions) •• 

MR. SPEAKER: I can listen one by 
one. Whatever they say is not going 
on record because it is without my 
permission. 

(Interruptions) •• 

MR. SPEAKER: Please sit down 
now. Yesterday you were doing the 
same thing, today yOU are doing 
again. 

(Interruptions) •• 

MR. SPEAKER: This is irrelevant. 
(Interruptions) •• 

MR. SPEAKER: Yesterday when 
the other man was doing, you were 
condemning it Please don't do it. 

The law belongs to everybody. You 
can refer these things to me. If r 
like, I can get them on the Table. 

SHRI A. NEELALOHITHADASAN 
NADAR: rOSe 

MR. SPEAKER: You can come to me. 
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SHRI HARIKESH BAHADUR 
(Gorakhpur): There is great deva-
station due to floods. Many people 
nave died. 

MR. SPEAKER: We will take it up 
later. Again and again you are com-
jng up. 
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MR. SPEAKER: I have received 
notices of adjournment motion from 
Sarvashri R. P. Yadav and Harish 
Kumar Gangwar on the reported manu-
facture and marketing of spurious 
pesticides-as now mentioned by Mr. 
Mani Ram Bagri-and I have got so 
many Calling Attention notices on the 
same subject. 

These spurious pesticides have 
ruined crops worth lakhs of rupees 
in various parts of India. This is a 
matter of serious concern. I know 
what it means. This is not only cri-
minal. This is much more than cri-
minal. This is treacherous. This is 
something unheard of. This is some-
thing which even society should not 
tolerate, what to talk of Government 
because they have played UPOn ver; 
poor and innocent farmers. 

I must congratulate the people who 
have captured these things. But I 
want to bring this matter to notice. 
That is why I am concerned, because I 
know what the life of thf; farm~r 

means. It·s the only section of the 
society which has worked so far 
without any reward. Day-in and 
day-out they have never cared for 
anything. For 12 months in a year, 
they are without any holiday. They 
do not see what is cold, what is hot 
and what is the season. They have 
served the most uncertain profession 
in the whole of the world and still 
these so-called creatures walking on 
two feet play upon the innocent peo-
ple. We have to take care of this 
thing. 

I think the Government realises its 
responsibility; and that is why I have 
admitted a Calling Attention for to-
morrow with all the vehemence it 
requires. 

(Interruptions ) 
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MR, SPEAKER: Shri Veerendra 
PatH. 

(I nterruptions) 

MR. SPEAKER: Please sit down. 
(Interruptions) 
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This is not the way. You give me 
some questions. 'That will not form 
"Dart of the proceedings. 
- (Inter,.uptio1Ls) * * 

MR. SPEAKER: This will not go on 
record. 

SHRI A. NEELALOHITHADASAN 
NADAR (Trivandrum): There are 
authorised reports in the national 
dailies ....... . 

MR. SPEAKER: This will not go 
on record. 

(Interruptions) •• 

MR. SPEAKER: Why dor.l, you 
read the rules and then come to the 
House? This is nonsense. 

(Interruptions) •• 

SHRI SATYASADHAN CHAKRA-
BORTY: When we raise questions. 
the answer given by the Ministers are 
so evasive .... • ... 

MR. SPEAKER: This is not the way. 
You corne to my Chamber. He is not 
allowed. You come to me. You give 
me a noticE'. I cannot allow discus-
sion on these things on the Floor of 
the House. This is irrelevant. I have 
got 30.000 questions and decide them 
accordingly. You are welcome at any 
time. 

--Not recorded. 

SHRI SATYASADHAN CHAKRA,. 
BORTY: I am going to meet you. 

MR. SPEAKER: You are welcome, 
at any time day-in and day-out. 

(I nterruptions) 

MR. SPEAKER: Not allowed. 
(Interruptions) •• 
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MR. SPEAKER: Not allowed. 
Irrelevant 

(Interruptions) •• 

12.12 hrs. 

PAPERS LAID ON THE TABLE 

MERCHANT SHIPPING (LEVY or SEA-
MEN'S WELFARE FEE) AME!'IlDMENT 

RULES, 1981. 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
P A TIL): I beg to lay on the Table a 
copy of the Merchant Shipping (Levy 
of Seamen's Welfare Fee) Amendment 
Rules, 1981 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 221 (E) in Gazette of India, 
dated the 26th March, 1981. under 
sub-s£:ction (3) Of section 458 Of the' 
Merchant Shipping Act, 1958. [Placed' 
in Library. See No. LT-2634/81] 

ANNUAL ACCOUNTS OF ALL INDIA IN-

STITUTE OF MEDICAL SERVICES, NEW 
DELHI FOR 1979-80. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): I beg to lay on 
the Tablp a copy 'of the Annual Ac-
counts (Hindi and EngUSh versions) of 
the AU India Institute of Medieal 
SCiences. New Delhi, for the year 1979-


